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(iii) CONTINUOUS INCREASE IN THE 
PRICE OF V J\N ASPATI GHEE. 
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(iv) BAN IMPOSED BY S AUDI 
GOVERNM ENT ON R AJ PILGRIMS, E~TRY 
INTO S AUDI ARABIA BEFORE !D- UL- ZUIIA 

SHRI ZAINUL BASHER (Ghazi-
puq: Sir, the Saudi Arabian Govern-
ment have imposed a ban on the entry 
of Haj pilgrims before td-Ul-Zuha. 
This has hurt the sentiments of a large 
number of Muslims all over the World 
including Indians. It is conside re~ 

very auspicious in Islam to spend a 
month of Ramzan at the holy land of-
P rophet. I urge upon the Government 
to take up this matter with the Saudi 
Arabian Government to persuade them. 
to allow the Haj pilgrims before· 
Ramzan . 

A large num' >er of Indian Muslims. 
prefer to go to the pilgrimage before · 
Ramzan. If the ban by the Saudi Ara-
bian Government continues, they w.ill ~ 
~ot be able to go there to spend their.:.: 
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·Ramzan. It is fearea that due to the 
.short span of time available to the Raj 
pilgrims their number is bound to be 
reduced considerably because as per 
the present arrangeinent usual number 
of pilgrims cannot be shifted to the 
Saudi Arab. It would, therefore, be 
necessary for the Government to 
arrange more shipg so that usua1 num-
ber of pilgrims can go there. At pre-
sent only the services of two ships are 
being utilised for Raj pilgrims. ;More 
ships will now be required for this 
purpose. Apart from the ships, a large 
number of pilgrims will have to be 
:accommodated by the air services. 

I urge upon the Government to en-
sure thiat the number of pilgrims go-
in g for Haj pilgrimage should not be 
reduced because of the ban imposed 
by tb 2 Saudi Arabian Government. 
The necessary arrangemnt should be 
made to carry the traditional number 
'Vf pilgrims to Saudi Arab. 

(v) NEED FOR MAINTAJNING SENIORITY 
-OF ENGINEERS FROM Ex-1-hDERABAD 

STATE TRANSFERRED TO MAHARASHTRA 

SHRI UTTAM RATHOD (Hingoli): 
Sir under the States Reorganisation , 
Act, the Government staff was assured 
of their postings on the same post they 
had held earlier in the states that were 
allotted. Unfortunately, in the case of 
engineers from ex-Hyederabad State, 
persons who were directly recruited as 
Class II officers by the ex-Hyderabad 

State Public Service Cc;immission were 
denied their seniority and promotions. 
These engineers filed a writ petition 
No. 112-114 of 1968 in the Supreme 
Court of India which also gave a judg-
ment in their favour on 29th Septem-
ber, 1969. All the efforts of these engi-
neers to get their grievances redressed 
in spite of the Supreme Court judge-
ment have failed. 

The Central Government should 
direct the Government of Maharashtra 
to do justice in the light of the Sup-
reme Court Judgement to the e!lgineers 
who have been transferred to their 
State due to States Reorganisation 
Act. 

(vi) NEED FOR REMOVAL OF ANA?tlOJ,,Y 
IN THE DATES OF HOLIDAYS FOR Dus-

SEHRA AND DIWALI IN 1982 

DR. VASANT KUMAR PANDIT 
(Rajgarh): The year 1982' is galore 
with interesting discussions and un-
certainties due to certain astronomical. 
and astral combinations. One such 
incident has created a strange ano-
maly, A stellar event, occuring after 
19 years, has laid to a major contro-
versy concerning the correct l1:3.tes for 
Dussehra and Diwali. Based on the 
Central Government Almanac (Pan-
chang-Pa1ra), the Government has de-
clared September 27 and October 16 a~ 
holidays for the festivals of Dussehra 
and Diwali. It is a well-kno.wn fact 
that the Indian Astronomi ·al Ephe-
meris compiled some years back by 
the Calendar Reform Committee has 
no following, nor public a _,,eptance 
due to the basic differences on the 
issue of Sayana anct Nirayana calcula-
tions. This dialogue has been there for 
over 70 years. since the beginning of 

this century and even during the time 
Of Lokamanya Tilak, who tried to 
popularise the Tilak Panchang. 

Over 200 famous astrologers, repre-
sentatives of Shankaracharyas Dhar-
ma-Sha trie and Pandits fr~m all 

over the country met at Ahmedabad 
last year and decided the issue in fa-
vour of October 27 and November 15 
as the proper dates for Dussehra and 
Diwali festivals. The State Govern-
ment of Gujarat, Bihar, Maharashtra, 
Karnataka, Rajastban, Orissa and West 
Bengal have accepted the verdict of 
All Indfa Astrologers and Pandits 
taken at Ahmedabad under the aupi-
ces of the Veda-Shala Organisation. 

If the Government, therefore, does 
not reconsid r its decision and chnnge 
the date for these festival holidays, 
people of Delhi and some Northern 
States will celebrate a different 
Dussehra and Diwali while the coun-
try w!ill be witnessid_g two Dussehra 
anct Diwalis. I call upon the Govern-
ment to resolve this issue as early as 
possible and remove the anotnaly. The 


